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/ The resnondents have not represendtaed the caze znd in fzct,
no reoly hse beesn £iled bef;re or aiter the admission,
It ies slz0 2 szerioue matter thast no one I3 recresenting
and the Qffizer—~in=Charcs bas not talen any step o
rokect the zase of the Department. Frowm the file, it
secis that st Jodhpur, the advocats was fesling tired
Lbecause of non-=ooe RS raticon of thz Cffiicer-in-Charne of
reply could not bhe £iled. In
. is no alternative eMceph ==

¢ A holding that the spolicants have worhed for

o

Pha
‘—.
3
o
-
find
1]
_‘.
jor
-
[
[
I
(%}
e
o

Q
’J
'l
o
=
)
<
-
e
1=
—
(=)
v
S
T
O
=
ol
T
i
<
)
S
o
ny
(It
e
{] ¥
é
[
C
=
¥
~
o
s
U
-
J=te
=
{0

\

with ths cassz U/2 22-2(2) end thz applicants can mova
T the Lazbour Court for ths same U/? 32000 2Y for the determi-
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of the peraon who was negligent in the Aischarge of his

and who haz not azsistesd the Govermment Counssl and for
thess reasons, ths reply could not he filed. The loss
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